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APPENDIX I

Statement showing action taken or proposed to be taken on the outstanding recommendations of the Public Accounis

Commuttee relating to Damodar Valley Corporation Accounts

Serial Reference Ministry/ Particulars of the recommendations  Remarks of the Ministry Com ment
No. topara No. Department
of the concerned
Report
I 2 3 4 s 6

THIRD REPORT (SECOND LOK SABHA)

7 .
1 (Introduc- Irrigation & Power (i) Another problem which requires A note has been submitted See para 89 of the

immediate attention is the ques- Report.

tion)

D.V.C tion of establishment charges
at this stage of the Damodar
Valley Project. Although the
Project is in the final phase of its
construction, the establishment
expenditure has shown no
corresponding reduction. The
Public Accounts Committee in
this Report have made certain

*Not printed.
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11

86

47

1&P

DVC

Do.

D.V.C.

recommendations to effect eco-
nomy in the administration and
it is hoped these recommenda-
tions will be implemented soon.

(ii) The Committee trust the

Corporation will address itself
to the gquestion of incidence on
administrative charges and keep
the expenditure on Administra-
tion to the minimum.

(ii) The Committee are unable to

understand why even at this
stage of progress of the Project
the administrative expenditure
persists in the upward direc-
tion instead of registering a steep
decline. The whole problem
needs the urgent attention of
Government.

The Ministry of 1. & P. have not so

far apprised the Committee
about the result of the arbitra-
tion proceedings in the case re-
ferred to in para 10 of the Audit
Report on the accounts of the
D.V.C. for 1955-56. In the
absence of this the Committee

The arbitrator gave his award
on 12-4-1961 under which
the Corporation has to pay
a sum of Rs. 47,21,670/-
minus a share of certain
incidentals totalling to about
Rs. 93 thousand which will
be set off. The award is

Further develop-
ment may be
reported to the
Committee.



are obliged to reserve their com- under the consideration of
ments in this case till they hear in the Corporation.
the matter further.

Further convments of the P.A.C. In a further communication
(1959-60): sent by the Ministry of Irri-
gation & Power on g-11-1961,
The result of arbitration may be it has been stated:

intimated.
““As the award was not favour- Further develop-

ableto D.V.C,, the Corpora- ments may be
tion, after seeking the opi- reported 10 the
nion of the Advocate Gen- Commitiee.
eral, West Bengal, filed an

application for setting aside

the award in the Calcutta

High Court on 12-9-1961.”

Ministry of I& P. The Committee would like to be The case is still pending before

49
apprised of the progress of the the High Court. Further  deve-
D. V. C case referred to in para 13 of lopments  may
be reported to

Audit Report, 1955-56 regarding
the purchase of excess material
from Kuljian Corporation who
were entrusted with the cons-
truction of Bokaro Power House.
In the meantime, the Committee
would reserve their comments.

the Committee.

Further comments of the P.A.C.
(1959-60):

The outcome of the case may be
Intimated.




53

Menistry of I & P The Committee would like to re- The position of surplus stores See paras. 78-79

D.V.C.

iterate their often repeated obser-
vation that the maintenance of
excessive stocks involved the
taxpayer in a fourfold loss; there
is loss of interest on capital un-
necessarily locked up, there is
loss arising from the possibility
of the stores becoming obsolete
and unsaleable or disposable onlv
at a rate lower than the cost
price; there is also avoidable ex-
penditure on care and mainte-
nance staff besides |expenditure
on storage accommodation.

The Committee should like to be

apprised, in due course, of the
latest position in respect of
disposal of surplus stores in the
custody of the DVC and at other
projects undertaken by the Go-
vernment of India . )

Further comments of P.A.C. (1959-

60):

as on 30-9-60 is shown of the Reports.
below :—
(Figures in lakhs of Rs.)
Type of Book Value of  Book
Stores value of  stores value of
stores  disposed balance
declared ofupto  storesin
surplus  30-9-60  hand upto
upto 30-9-60
30-9-60
I 2 3 4
Machinery, 21713 14112 7601
plants & ,
vehicles
Spares 4779 15°99 31-80
Genl. Stores 42°13 26- 41 15°72
ToTtaL 30705 18352 12353




Further progress in the disposal of The progress of disposal has

surplus stores may be intimated.

been rather slow as, apart
from the time taken in mak-
ing reference to and getting
replies from other projects
in accordance with  the
“drill” for disposal of sur-
plus equipment and machi-
neries, sale on open tenders
when adopted is also condi-
tioned by marketability of
the stores, adequacy of offers,
etc. which are not always
favourable. Endeavours are,
however, being made to ac-
celerate the rate of disposal
as far as possible.

FOURTEENTH REPORT (SECOND LOK SABHA)

22 D.V.C The Committee observe that
although  the manufacturing
operation of bricks at Panchet
was completed in June, 1953,
the losses were reported to the
Corporation in October, 1956
i.e., after a lapse of more than
3 years. The Committee learnt
that the Brick Supply Officer
involved in the present case was
the same person who was earlier

Necessary investigation will be

undertaken as soon as the
documents are received back
from the court.

The Committee
would like to be
informed why,
in  accordance
with the repea-
ted recommen-
dation of the
P.A.C., photo-
stat copies of the
documents be-
aring on the




alleged to have committed cer-

case were not
tain grave irregularities for not

kept, before
having maintained the initial these were filed
account records etc., properly in the court.

and whose conduct had already
been commented upon by the
Committee in paras 19-22 of their
18th Report (First Lok Sabha).
It is obvious that there had
been grave neglect of duties
on the part of the Engineering
Officers concerned in  not exer-
cising proper and effective su-
pervision both on the brick
manufacturing operations and
on the conduct of the Brick
Supply Officer. The Committee
desire that a stern view of these
grave lapses should be taken and
the Officers concerned dealt with
expeditiously on release of
the records by the Civil Court.

Further comments of the P.A.C.
(1959-60) :

The result of investigation to fix
the responsibility in the matter
may be intimated.



36

48

I1&P/D.V.C.

report of the Committee, set up
by the Government of India to
investigate whether full value
of the money spent on the Bokaro
Thermal Power Station had been
achieved, to be expedited. It is
their considered opinion that in
such cases, it might be profit-

able to appoint a small Committee

with . full time members to
ensure quicker and more positive
results.

Further comments of the Committee

(1959-60) :

The action taken by Government

on the Report of the Committee
may be intimated.

The Committee regret to note that

despite the observations made by
them in para 95 of their 3rd re-
port (1957-58), the question of
the acceptance of vacant houses
and land by the Govt. of Bihar
and the compensation payable
therefor, has not yet been settled,
They desire that this matter
which has been pending for the
last §-6 years should be settled

The Committee would like the The Govt. have accepted the
the finding of the committec.

of 182 rehab:litation houses
and 1894.56 acres of re-
claimed land the Govt. of
Bihar have taken over 118
houses and 786 - 30 acres res-
pectively for their animal
husbandry department. A
sum of Rs. 4 lakhs has been
paid for this and payment of
a further sum of Rs. 74,770

No comments.

The latest position is that out Further  deve-

lopments may
be reported to
the Committee.




2 3 4

without any further delay by
convening a Conference of the
participating Govts. In  the
meantime, the possibility of
handing over the vacant houses
to the Bihar Govt. pending the
settlement of  compensation
might be explored.

Further comments of the P.A.C.
(1959-60) :

The Committee would like to know:

(i) whether the Govt. of Bihar
have taken over the vacant
houses and land ;

(ii) if so, what is the amount of
compensation paid by them?

114 I1&P/D.V.C. In the case of excess payment to
M/s. Hind Patel & Co. for
certain items of work done on

has been directed. These
will be against the Corpora-
tion’s claim for about Rs.
5:35 lakhs. Some of the
items are awaiting settle-
ment. Acquisition of the
remaining houses and land
is still under consideration
of the Govt. of Bihar. In
the meantime 17 houses have
collapsed and been reduced
to a state beyond economic
repairs, and the Corporation
has undertaken cashewnut
plantation on 85320 acres
to avoid soil deterioration.
The cost of cashewnut plan-
tation, which is Rs. 86,256
only, will also be recoverable
from the Govt. of Bihar if
they take over all the remain-
ing lands.

The above-mentioned 78630
acres of land were taken over
by Bihar in 1946.

As against S. No. 2 above.

See S. No. 2
above.



10 Irrigation & Power The Committee would like to refer (a) Allocation of expenditure See para 11 of
under Sec. 33 of the DVC Act :

D.V.C.

Konar Dam, although g7
sittings had taken place and
the expenditure incurred so
far on arbitration amounted
to nearly Rs. 2 lakhs, the
matter has not yet reached a
settlement. The Committee
are amazed at the manner
in which things are allowed
to take their own course.

Further comments of the P.A,C.
(1959-60):

The result of arbitration may be

intimated to the Committee.

to their recommendation in
para Is5 of their 14th Report
(Second Lok Sabha) and
reiterate the imperative need
for settling the question of
allocation of expenditure under
Sections 33 and 34 of the D.V.C.
Act without further delay.

THIRTIETH REPORT (SECOND LOK SABHA)

The question of allocation of

expenditure of the dams
was under examination of
the Committee (appointed in
November, 1956 composed
of representatives of the
participating  Govts.). As
the Committec could not
be unanimous, the Cor-
poration took a  decision
in November, 1958, after

the Report.




considering  the various
aspects of the problem
a3 well as the views ex-
pressed by the representa-
tivess. The State Govern-
ment of West Bengal did
not however accept such
allocation and they referred
the matter 1o the Govern-
ment of India under their
letter  No. 4594/16C/2/5
dated 16-6-59 for arbitra-
tion. The Gowvt, of
India have, as one of
the participating Govts.,
accepted the allocation
made by the Corporation.
The matter was taken up
with the Govt. of Bihar.
The Bihar State Govern-
ment has categorically
stated that they do not
accept the allocation as
made by the DVC. The
dispute will therefore now
be between the Corpors-
tion on the one hand and
the State Gowvts. of West

1]4



10 13

DV.C.

Irrigation & Power (i) In the Committee’s opinion,

frequent revision in the targets
of construction and provision
of irrigation water is indicative
of no: only  defective
planning and insufficient ap-
preciation of  the problems

Bengal and Bihar on the
other. The  Corporation
have also conveyed their
formal concurrence to the
matter being referred to
an arbitrator to be appcin-
ted by the Chief Justice
of India, who is being
moved in this regard.

(8) Allocation of expenditure

under Sec. 34 of the DVC
Act :

The Corporation has been

sending reminders to the
two State  Governments
concerned for their res-
pective declaration in res-
pect of guaranteed annual
off-take of water, but
unfortunately these are
not forthcoming. The
last reminder was issued
on 21-11-60.

Noted.

No comments.

141



s

involved but also inadequacy
of measurers adopted to reach

the targets.

Irrigation & Power (ii) The Committee would urge

D.V.C.

that the Centrel Government
should take up with the Govrt.
of West Bengal the question of
early excavation of  field
channels, the absence of which
according to the General Manager
of the Corporation was the main
difficulty in the way of effective
and economic utilisation of
water.

(iii) The Committee are also

concerned at the non-realisation
of irrigation revenue all these
years. If the matter is delayed
further, the financial interests
of the Corporation
seriously jeopardised.

been tentatively included
in the Third Five Year
Plan of the DVC for exacva-
tion of water courses. As
regards construction  of
field channels, the matter
was discussed between the
Union Minister for Irriga-
tion & Power and the Chief
Minister, West Bengal. It
was agreed that the construc-
tion of the field channels
would be the concern of
the State Government.

The matter has been brought

to the notice of the Chief
Minister, West Bengal by
the DVC themselves.

will be See also S. No. 28 below.

A sum of Rs. 325 lakhs has (i) and (sv) : See

para. 30 of the
Report.

(181) See para 16
of the Report.



T—'8"1 (YY) sLST

Do. (iv) The Committee have pointed Noted. The matter has also
out in para 7 (Intro.) and para  been brought to the notice
55 of their 14th Report (Second of the two participating State
Lok Sabha) that the participating  Governments.
authorities have a responsibility
to ensure that the objects for
which the  Corporation was
set up are achieved. They,
therefore, siress the need for
concerted efforts on the part of
the participating authorities
to ensure full and economic
utilisation of irrigation facilities.

D.V.C The Committee feel that there These have been noted and cir- No comments,
has been lack of proper planning culated to Field Officers for
on the part of the Corporation their  information and
in the case of purchase of  guidance.
recording tape. Not  only
was there a delay of three months
in placing the order for an
item of store required im-
mediately but no timely action
was taken to get the supplies

quickly.
Do. The Committee doubt the purpose A note has been submitted See paras 81-82
of working out basic schedule (Appendix III). of the Report.

hours for machines if they are
not realistic. They desired to
be furnished with a derailed
note regarding the basis on which
the basic schedule hours for

st



the machines used on the
Panchet Hill Project were worked
out, the reasons for low utilisa-
don of these machines and the
percentage utilisation of the
labour employed to operate
these machines during 1957-
58 and 1958-59. This informa-
tion is still awaited.

D.V.C The Committee need hardly These have been noted and No comments.,
emphasise the importance of  circulated to Field Officers
maintaining proper accounts for their informaticn and
to exercise efficient control guidance,
over the cost of repairs of
vehicles. They trust that this
will be strictly followed in
future.

=

Do. (i) The Committee feel that in These have been noted and No comments.

accordance with the procedure circulated to Field Officers

followed by the D.G.S. & D. for their information and

in this regard, the basis of  guidance.

payment to the supplier should

have been the net fo.b. price As regards fixation of responsi-

as invoiced by the manufacturers bility for excess payment

(f.e. exclusive of rebate, com-  in this case the Corporation

mission, discount, etc.) instead would submit that having

cf the gross f.o.b. price. decided that payment



had been made in
this case in terms of the
contract there could be no
question of responsibility
being fixed by the Corpora-
tion on any officer.

Do. (ii) The Committee desire that The observations of the Com- Nearly a  yeaf
in the interest of uniformity  mittee have been noted. has elapsed
an early decision should be There has not been a s imilar  since the P.A.C
taken in the matter. case since. A reference is  desired that an
however being made tothe  early decision
Ministry of Works, Housing should be taken
& Supply. in the matter
and the Cor-
poration is yet
to make a re-
ference to the
Ministry of
Works, Housing
& Supply. The
Committee
deplore the
delay. They
trust that the
Corporation will
act in the matter
without any
further delay.
Do. The Committee trust that the These have been noted and No comments.
Corporation will ensure that the circulated to Field Officers
cases of the type mentioned in  for their information and
para 30 of this Report do not guidance.
recur.

St
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operations by the third firm,
Therefore, the Committee have
found no basis for the presump-
tion made that tenderers “A”
and “B” would have incurred
losses if they were to complete
" supplies at the rate contracted
for (Rs.39/6/- per % cft.).

of responsibility in this
case as the enhanced rates
which were paid to the
contractors were approved
by the Corporation on 8
reference from the Engineer-

5 6

The Committee have no hesitation These have been noted and No comments.
to observe that the procedure circulated to Field Officers =
followed in the matter of award- for their information and
ing contracts in this case was guidance.
objectionable and cut across
the principle ;of * competitive
tendering.

The Committee are not satisfied Thesc have been noted and The Committee
with the explanations for circu'ated to Field Officers feel  that the
the enhancement of rates for  for their information and action of the
the supply of boulders. None Buidance. Corporation in
of the tenderers had specified accepting  the
in their tenders whether they Audit has commented that recommendation
would supply from the surface it has not been explained  of the Engineer~
quarries or by blasting opera-  whether any action has been in-Charge 1o
tions. Nor was there any taken against the Officer enhance the
evidence to show that the responsible in the matter. rates payable to
quarries were earmarked for  The Corporation would  contractors ‘A’
surface collection by “A” and however suggest that there and ‘B’ lacked
“B” and collection by blasting was no question of fixation justification.

[y
(-4



In the opinion of the Committee,
action on the part of the En-
gineer-.n-Charge to enhance
the rate of supplies toRs. 44-8
per 9% cft. on his own authority
was questionable, They un-
derstand that where a contrac-
tor incurs losses, the normal
procedure is to compensate him
to the extent of actual losses
suffered by him after scrutiny
of his accounts provided he had
exercised due prudence and
care in execution of the contract,
The Committee regret that
an arbitrary departure from
procedure was made in this
case.

The Committee feel that open
tenders could and should have
been invited in this case to
secure effcctive  competition.
It was brought to their notice
by the Comptroller and Auditor
General that in this case for
a work estimated to cost Rs.
14 lakhs the notice allowed
to the intending tenderers to give
their quotations was only 12
days. The Committee see
little justification for this
haste.

These have been noted and NoYcomments.
circulated to Field Officers ~
for their information and
guidance.

L



Db.v.C.

to accept the plea that with the
issue and acceptance of the
letter of intent, a legal com-
mitment had been made.
They feel that with the change
of location of the Power Station
and consequent reduction in
the assumed length of piles
the circumstances had materially
changed and as such withdrawal
of the letter of intent could
be legally and morally justified.
It is unfo tunate that legal
opinion was not obtained at
that time, especially when the
financial stakes on the basis
of drastic reduction in the
assumed length of piles were
considerable. Again no disabi-
lity at.ached to the Corporation
for inviting fresh tenders for
the work (1044 numbers of
piles) not originally contracted
for. The Committee are of
opinion that as the work had
become comparatively  easy
there was every likelihood of

(ii) The Committee find it difficult The case had its legal aspects No comments.

and it was legal considera-
tion that had influenced the
action of the Corporation.
The Corporation have,
however, taken note of the
view expressed by the P.A.C.
in the matter.

81



more firms coming forward
for the same or the existing
contractors reducing their rates,
had the Corporation cared to
take such action.

DVC/All Ministries The Committee  deplore the

tendency to controvert facts
stated in the Audit Report
when they are examining the
accounts and the Audit Reports
and taking evidence. They
would invite attention in this
connection to the observations
contained in para 37 of their
First Report (First Lok Sabha)
and para 6 (Introduction) of
their 2sth Report, Vol. 1 and
stress that all explanations and
factual data must be furnished
to Audit within the time
allowed for furnishing comments
on the draft audit paragraph.
If further facts come to notice
later they should also be intima-
ted to Audit for due verification
and posting the Committee
with up-to-date information at
the time of examination by
them.

These have been noted and No comments.
circulated to Field Officers
for their information and
guidance.

The observation has also
been brought to the notice
of all the Ministries De-
partments of the Government
of India for information and
guidance by the Ministry of
Finance (Deptt. of Expendi-
ture).

-




20 48 D.V.C./All Ministries The Committee regret that due These have bcen noted and

21 52

regard was not shown by the
officers of the Corporation
to its directives in respect of
bulking of indents. They
desire that the Corporation
should impress on the officers
in charge of placing indents
the need for observing the
first and important canon of
financial propriety, vig., the
same vigilance should be ex-
ercised by every public officer
in respect of expenditure
incurred from public moneys
as a person of ordinary prudence’
would exercise in respect of
expenditure of his own money.

The Committee feel that while

working out the scheme for
bonus and fixing the target
date for the completion of
work, all the relevant factors
should have been taken into
consideration,

circulated to Field Officers
for their information and
gu.dance.

The observation has also
been brought to the notice
of all the Ministries’/De-
partmen s of .he Govuern-
m nt of India for infurma-
tion and guidanc: by .he
Ministry o, Finance (Deptt.
of Expenditur.).

The c(bservation has been
noted and circulated to
| Field Officers for their
information and guidance.

No. comments.
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by the explanations offered by
the Corporation in this case.
They feel that the purchase of
the hulls long before they were
actually required for use was
not justified. They are con-
cerned that the advice of the
Financial Adviser against this
purchase, which was given duly
taking into account the opinion

of technical officers, did not

receive the attention it deserved.
Further the Committee find it
difficult to understand why im-
mediate steps were not taken by
the Corporation to remove the
boats from the Ultadanga Canal
after these had been renovated,
and to moor them at a palce where
demurrage charges would not
have been payable. They also
do not find any justification for
the employment of the Serang
and Lasker for the boat “Heron”,
when it was not put to any use.

The Committee are not convinced As the cutter in question was  See'para 92 of the
kept in the Ultadanga Canal  Report.

until it could be removed to

Durgapur the engagement

of the Serang and the Laskar

was nece sary for proper

upkeep and  maintenance

of the boats and also for

moving the boat periodically

into the main river to avoid

higher incidental charges.

The demurrage charge was
occasioned by the fact that

the Corporation staff con-

cerned in their ignorance had

failed to buy toll tickets.
There was some extra ex-
penditure because of this
but as it was g case of bona-
fide mistake no action against
the staff concerned was
callled for.

The boat ‘Heron’ renamed
‘Damodar’ was taken to
Durgapur on 2-5-1960.

A note has also been sub-
mitted (Appendix IV).

e
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DVC/All Ministries

The Committee feel that the ambi- The Committee’s

guity regarding the application
of price variation clause could
have been avoided had the ex-
tensicn been granted to the firm
on the explicit condition that the
price variation clause would not
apply in respect of supplies made
after the due date. They will
also like to be informed as to why
no penalty could be imposed on
the firm for not adhering to the
date originally scheduled for
completion of supplies.

The Committee reiterate their

carlier recommendation  that
save in exceptional circumstan-
ces no work of any kind should be
commenced withou: the prior exe-
cution of the contract documents.

observa-
tions regarding inclusion of
an explicit condition about
non-applicability of the
price variation clause in case
of extension of time have
been noted.

As regards reasons for non-
imposition of penalty, it is
submitted that the Corpora-
tdon was satisfied that the
suppliers had failed to ad-
here to the scheduled date
or force majeurc Teason, 0%,
civil commotion from 1§-I-
56 to 21-1-56 and transport
strike frome 20-7-5§ to 20-8-
55 at Bombay. ere was
also some delay in getting
import licence for steel.

The Observation has been
noted and circulated to Field
Officers for their informa-
tion and guidance. The ob-
servation has also been
brought to the notice of all

No comments.



They trust that this will be
strictly followed in future.

25 65 D. V. C. . The Committee are not satisfied
with the explanations in this case.
They regret to note that there had
been considerable slackness on
the part of various officials con-
cerned who dealt with this matter
resulting in avoidable loss to the

Corporation.

26 68 DV.C. . 'The Committee are of opinion that
as the agreement by the Corpora-
tion with the consumers fcr the
supply of power expressly pro-
vides that the defaulting con-
sumers should pay a surcharge
of one per cent per month from
the due date o” paymen: o the
monthly bill for power supplied,

the Ministries/Departments
of the Government of India
for information and guid-
ance by the Ministry of
Finance (Deptt. of Expendi-
ture).

The observation has been
noted and circulated to Field
Officers for their informa-
tion and guidance.

Audit wants it to be men-
tioned whether any res-
ponsibility for such avoid-
able loss has been fixed.

The reasons why responsibility
could not be fixed have been
explained in the note repro-
duced as Annexure VIII to
the 3oth Report of P. A. C.
(Second Lok Sabha).

These have been noted and
circulated to Field Officers
for their information and
guidance.

No comments.

No commaents.




the Corporation should in future
strictly enforce the provisions
of penalty for the non-payment
of bills by due dates.

Thirty-sixth Report (Second Lok Sabha)

27 5 (Intro.) Irrigation and The Committee regret to observe The notes have since been No comments.
Power/D.V.C. that de pite repeated reminders, furnished to the Lok Sabha

the Ministry of Irrigation and Sectt. (PAC).
Power have not furnished the
notes/statements showing action In dealing with¥the¥ recom-
taken by Government on the re- mendations contained in the
commendations of the Com- report, the Corporation had
mittee contained in their 3oth to prepare, after collection
Report (1959-60) even by the end of data from Field Officers,
of March, 1961. The Committee two elaborate statements, the |
could not, therefore, examine and finalisation of which, after
satisfy themselves about the ade- vetting by audit, took a long
quacy of the action taken on time.
their recommendations. The
Committee have  repeatedly
stressed the importance of fur-
nishing such notes within the
prescribed time of one month.
They would draw attention to
their recommendation in para §
(Iniro.) of their 34th Report

The delay is regretted.



28 6 (Intro.)

(1960-61) and urge that the notes
in question be furnished without
any further delay.

The Public Accounts Committee

(1959-60) had expressed con-
cern over the non-realisaticn of
irrigation revenue by the Corpo-
raticn from the West Bengal
Government. They note that
claims amounting to Rs. 1-12
crores are outstanding against
that Government. They regret
to learn that the matter is pend-
ing settlement of certain differ-
ences of opinion between the
State Government and the Cor-
poration. It is quite obvious
that any financial difficulty ex-
perienced by the Corporation
because of non-payment of such
dues will have to be overcome by
drawing upon the loan capital
provided by the Participating
Governments. Such a course
will increase the interest hability
and in turn lead to over-capitali-
sation. The Committee, there-
fore, trust that in the interests of
the Corporation and the Partici-
pating Governments alike, the
matter will be settled quickly.

minding the Government of
West Bengal for settlement
of the claims. The Irriga-
tion Secretary, West Bengal,
in his letter dated the 28th
December, 1960 informed
the General Manager of the
Corporation that the claims
for the period prior to 1958
were under their scrutiny
and those for 1958 and
thereafter were being asses-
sed with reference to the
provisions of the West Ben-
gal Irrigation (Imposition
of Water Rate for Damodar
Valley Corporation Water)
Act, 1958. The matter was
further discussed by the
General Manager of the
Corporation on 27-3-61 with
the officials of the State
Govt. It became apparent
that the State Government
disputed the claims of the
Corporation for the years
1954—57 on grounds of (a)

The Corporation had been re- See para. 16 of

the Report.
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lesser areas irrigated, (b)
rates to be charged, and (¢)
untenability of certain claims
as these related to irrigation
of the old Eden and Damo-
dar areas. These points are
currently under examina-
tion of the Corporation.

As regards the claim for the
year 1958 and following
years, it was agreed by both
the Corporaton and the
representatives  of the
Govt. of West Bengal that
these thould await final de-
cision on the validity of Sec-
tion i2 of the West Bengal
Irrigation (Imposition  of
Water Rate for Damodar
Valley Corporation Water)
Act, 1958.

While the Advocate General,
Bihar and the Union Minis-
try of Law hold the view
that Section 12 of the State
Act is beyond the compe-
tence of the State Legisla-



ture, the Advocate General
of West Bengal isof the
opinion that the State Legis-
lature is competent to enact
this legislation. The matter
was referred to the Attorney
General for his opinion. The
considered view of the At-
torney General is that Sec-
tion 12 of the West Bengal
Act is beyond the compe-
tence of the State Legisla-
ture. He has, however,
stated that doubts may
well be expressed and a
divergent view taken in re-
gard to his opinion. The
West Bengal Govt.
were informed of the
Attorney General’s ruling
and were requested to ini-
tiate action t~ amend their
Act. That Govt. have
written to say that the At-
torney General’s opinion.
is not conclusive and th re-
fore the State Govt.
do not deem it neces-
sary to amend the Act. The
legal issue is under further
examination.

See also S. No. 10(st) above.




The Committee regret to note that
in spite of their reiteration in
para 10 of their Thirtieth Report
(1959-60), of the imperative need
for settling the allocations, the
stalemate  continues.  They
would again invite the attention
of the Participating Governments
to the following observation of
the Public Accounts Committee
1958-59 in para 15 of their Four-
teenth Report :

Irrigation and
Power/D.V.C.

29 7

“Expeditious settlement of this
jong-outstanding question is
imperative, specially when the
Project has already entered
upon the final phase of its exe-
cution, and the Revepue Ac-
counts of the Project would be
opened from 1963-64 for evalu-
ating financial working of the
Project.”

30 181 Do. (/) The Committee do not feel
' happy to see the developments

regarding the claims of the Cor-
porgtion for the supply of water

See S. No. 9 gbove.

See para 11 of

the Report.

See S. No. 28 above. The
recommendation has been the
brought to the notice of
the nparticipating State

See para 16 of

R.port.
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to West Bengal. They reiterdte
their recommendation in para 1§
of their 30th Report (1959-60)

that the delay in realisation of

irrigation revenue will seriously
jeopardise the financial interest
of the Corporation.

(#5) The Committee would also

stress that the participating Go-
vernments, who are financiers of
the Corporation, should in their
own interest so frame their poli-
cies as not to affect adversely,the
avowed objects of the setting up
of the Corporation. The Com-
mittee desire that the present
difference between the Corpora-
tion and the State Government
should be settled without delay.

(/) The Committee regret to note

that even though more than
four years have elapsed after the
shortages of cement in transit
by rail were detected, a decision
has not yet been reached fixing
the limit therefor. It is in the
Corporation’s own interest to
expedite the decision on this
matter as it will enable the Cor-
poration to locate the losses and
take necessary action.

Governthents of West
Bengal and Bihar,

The D.V.C. is actively pursu-
ing this question in con-
sultation with the Central
Water & Power Commission.
A detailed note on the sub-~
ject will be submitted 10
the P.A.C.

The Committee

deplote that
though the Com-
mittee of
1960-61 had
laid great

stress on the ex-
peditious
fixation of
limits for short-
ages of cement,
00 decision has
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o yet been taken
17 Irrigation and (#) Unless the limits for losses of in the matter.
Power/D.V.C. cement at different stages are See also para 7
laid down by the Corporation, (Introduction)
it will always be a matter of con- of the Report.
jecture which may not lead to
any conclusions, The Com-
mittee would, therefore, empha-
sise the need for fixing these
limits taking into account the
experience of similar projects
in the country.
32 19 Do. The Committee will like to be The Kuljian Corporation have See para 84 of
informed of the outcome of the by their letter dated 20th  the Report.

case relating to extra cost due
to inferior quality of work.

December, 1960 repudiated
the claim of the Corporation
and have made a counter-
claim against the Corpora-
tion for Rs. 2,84,000/- on
grounds (as alleged) of (a)
extra services rendered on
designing and engineering,
and (b) overstay of the
Project Manager and the
Assistant Project Manager
beyond estimated thirty-
two months.

&
(=
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(1) The Committee regret to note
that the Corporation failed to
get the materials chemically
examined immediately  after
their receipt , to satisfy them-
selves that the materials were
strictly according to specifica-
tion. It is dlso surprising to
the Committee that even when
it came to the notice of the Cor-
poration that the materials were
below specification the Corpora-
tion filed a suit against the sup-
pliers for the recovery of the cost
of the materials resulting in
avoidable loss to the Corpora-
tion, instead of referring the
matter to the Industry and
Supplies Department for its deci-
sion or returning the materials
to the suppliers for replacement
as stipulated in the suppliers’
certificate recorded in the bills.

The counter-claim is under
examination of the Cor-
poration. The  disputed
issues will have to be settled
by amicable negotiation if
possible or otherwise by
arbitration.

Note awaited.
See also para.
87 of the Report.

1€
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(#) The Committee are also un-

happy that there had been undue
delay in taking disciplinary
action against the delinquent
officials in this case. Even
though the Workshop Superin-
tendent reported in January,
1953 that the materials were
not proving successful and the
chemical examination of the
samples of materials in the Go-
vernment Test House at Alipore
also revealed that the materials
were far below specification, no
action was taken against the
Stores Officer concerned even
till January, 1955 when he left
the service of the Corporaton.
No action was also taken to
withhold the contribution of the
Corporation to the provident
fund of the employees respon-
sible for the loss of the documents
sent by the legal adviser, who
left the service of the Corpora-
tion during Augustand Septem-
ber, 1958. As according to the
Corporation it generally took



about two to five months to
release the provident fund of an
employee the inaction in this
regard is deplorable.

34 26 Irrigation & Power/ (1) It is surprising to the Com-

DV.C

27

35 30

mittee that though the Execu-
tive Engineer, while forwarding
the tender received from the
contractor in this case, for the
approval of the Corporation
pointed out the high rates quo-
ted by the contractor for certain
other items of work included
in the tender, no mention was
made by him regarding the
high rate for this item of work
which was about 15 times the
estimate for the work.

(ff) The Committee feel that in

cases where there are large
variations between the rates for
the execution of any item of
work and the estimates thereof
the reasons for accepting such
rates] should be recorded in
writing.

The Committee are unhappy over

the delay in the repairs to the
damaged quarters resulting in

The D.V.C. have noted the re- No commesnts.
commendation and have re-
ported that necessary ins-
tructions in this behalf have
been circulated to the
field officers for rigid obser-
vance,

(a) An estimate of repairs (a) Delay in re-
has been prepared whxch is  pairs to damaged
now under scrutiny of the  gquarters:




4 5 6
avoidable loss of rent.  They Corporation’s  Chief En- Committee
trust that this matter will be  gineer (Civil). would  like to
expedited. The  Committee have a furthet
will also like to be informed of report in  the
the outcome of the disciplinary matter.

proceedings against the Execu-
tive Engineer concerned in this
case.

(») No formal proceedings for
disciplinary action ~ were
possible as the officer had
left the disciplinary juris-
diction of the Corporation
(on 1-5-1958). The faults
committed by him while
in the Corporation’s em-
ploy were however comm-
unicated to his employer
(M/s. Hindustan Steel
Ltd., Durgapur) in a letter
in September 1958 and the
officer concerned was also
informed by another letter
that he had been guilty of
negligence. The Corpora-
tion’s share of Provident
Fund contribution amou-
nting to Rs. 5716/- has been
forfeited in his case. The
Engineer concerned has

apparently ceased to be in

(6)  Disciphnar
action: A note
stating as 0
what action was
taken by the
Hindustan Steel
Ltd. against
the Executive

incer  con-
cerned on receipt
of the facts
of the case from
the DVC, is
awaited.
(Vide Proceedings
29-8-61)
See also para 6
(Introduction) of
the Report.
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Irrigation & Power/ (f) In this case re

DV.C

(1) The

expenditure due to execution of
work without entering into any
agreement, no explanation was
given to the Committee for en-
trusting the work to the first
contractor  without prior ex-
ecution of agreement with him.

Committee  regret to
observe that despite their com-
ments in para 2§ of their 18th
Report (1955-56) ~deprecating
the practice of proceeding with
the execution of work without
entering into any formal agree-
ment with the contractor the
Corporation again failed to
enter into a written agreement
in this case. The Committee
urge that the Corporation should
ensure that the recommendations

the employ of M/s. Hin-
dustan Steel also as he has
been making correspondence
with the Corporation for a
long time from a private
address at  Asansol (Bur-
dwan).

lating to extra The Executive Engineer con-

cerned acted under a sense
of urgency.

The Field Officers had pre-
viously been warned against
the issue of work-orders
without  prior execution
of agreement. The
warning has now been rei-
terated.

See para 94 of
the Report.

§€
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_38 38 Da.

Jobservaiions of the Committee

which are accepted by them are
implemented in practice.

seems to the Committee that
sufficient attention was not paid
to the proper maintenance of
the valuable machinery while in
storage. The Committee
would urge that the authorities
of all projects utilising heavy
construction machinery which
cannot be keptin use continu-
ously during its life-span, should
take adequate steps to ensure
proper maintenance of the ma-
chinery while not in use.

The Committee desired to be

furnished with the information
regarding loss in transit of the
buckets of the Batching Plants
despatched from Bokaro, which
is awaited. They would also
like to be informed of the decision
taken regarding the disposal of
the Belt Conveyor,

The Corporation have noted No comments

the recommendation and
have issued necessary ins-
tructions to field officers,
in this connection.

As no buckets were actually No comments,

sent from Bokaro to Durga-
pur, the question of loss of
buckets in transit does not
arise. In this connection,
reference is invited to note
on para 17 of the Audit Re-

%ort 1958-59 (Appendix



The Committee feel that the de-

cision to acquire the drag scraper

merely on the expectation that
the Bermo Mines would be me-
chanised was premature. The
Committee also doubt whether
after about five years’ disuse,
the drag scraper will be fit to
serve in an emergency. They
would, therefore, recommend its
carly disposal.

The Committee regret to observe
that not only did the Corpora-
tion fail to enter into a written
agreement or to take any security
deposit from the lessee of the
building let out as Canteen, but
timely action was also not taken
to recover the rent in advance.
The Committee trust that the
orders issued by the Corpora-
tion in this regard will be strictly
followed by all concerned to
avoid recurrence of such cases.

Disposal action has been taken
in hand in regard to the
Batching Plant and the Belt
Conveyor,

Committee’s observations no-
ted. Action towards dis-

posal of the drag scraper
has been initiated.

The Corporation have noted
the recommendation. The
directive already issued by
the Corporation and the
Chief Engineer (Civil) have
been re-emphasised.

The Committes
would lke to
have a further
report regarding
the disposal of
the drag scraper.

No comments.




APPENDIX Il
(See Serial No. 12 of Appendix II)

Construction Plant and Machinery—Idle Working hours—Part 6 of
the Audit Report for 1957-58

i. On what basis were the basic schedule hours for the
machines used on the Panchet Hill Project worked out?

The basic schedule hours were worked out on the basis of two-
shift work of 8 hours each per day (excluding Sundays and holidays)
-during all the 12 months of the year including the off-season period.
All machines including those under overhaul in the workshop and
those laid off during the off-season period (middle of June to middle
of October) were included for the purpose of calculating the basic
schedule hours. Where, however a particular machine or machines
worked three shifts the schedule hours were based on 24 hours per
day for such machines.

ii. What was the percentage of the actual working hours of
these machines to the basic schedule hours during the
first year of working during 1957-38 and 1958-597 What
are the reasons for the low percentage?

Earthmoving work at Panchet started long before 1957-58 and
was practically completed in June ’58. There was very little work
after June '58 and the statistics of machine operations during 1958-59
would be somewhat misleading. It will be more realistic to draw
conclusions from the statistics of operation during 1956-57 and
1957-58. The statement enclosed to this note includes the monthly
statistics of operations during the three yecars ending 1958-59. The
annual average percentages of “net productive hours” over the basic
schedule hours are indicated below:—

Basic Overhaul & Available Idle Breakdown Net

Year schedule off-scason  hoursin hours hours productive
hours hours field (field) (field) hours
1956-57 100 43.91 51.09 22.14 12.35 16.60
1957-58 100 48.39  5I.61 19.55  12.34 19.72
1958-59 100 69.17 30.83 12.02 10.72 8.09

38
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The net productive hour compared to the scnedule hours was
16.60 per cent and 19.72 per cent in 1956-57 and 1957-58 respectively.
In 1958-59 the percentage was much lower because of the fact that

very little work remained to be done beyond the first three months
of the year.

It will be seen from the above table that the overhaul and off-
season period was of the order of 485, of the total schedule hours in
1956-57 and 1857-58. This looks prima facie high but it is not
actually so because the monsoon covers about 4 months from the
middle of June to the middle of October which by itself works out
to more than 309, of the total schedule hours as computed. More
than 609% of the machines used at Panchet were second-hand
machines which were, on the average, 3 to 4 vears old at the time
of delivery at Panchet. The period of overhaul was, therefore,
comparatively high. Then again, there were certain machines
which were not quite suitable from the point of view of efficient
performance but had to be used to get the work going until earth-
moving equipment from Maithon were available. The improvement
in operational efficiency disclosed by the statistics of 1957-58 was
the result of reinforcement from Maithon early in 1957.

Idle hours include interruption of work caused by factors such as
the following: —
. Inclement weather.
Want of digging space.
. Want of dumping space.
. Field Servicing.
Refuelling.
. Blasting and dozing.
Breakdown of complementiary equipment of other groups.
Maintenance of haul roads and re-grading of slopes.

© N e W N

The working season commences in October and ends in June.
The two months of October and June are usually lean months
primarily because the commencement or end of the rains is uncertain.
It was only in the year 1957 that we could do some considerable
work in June and October because the river gap was closed and
pulling out of machines to safer zones was not necessary. Before
the work for the season commences in October there are certain
preliminary works to be done. This includes the preparation of
haul roads and of borrows, moving of machine from the Hangar or
Field Workshop, laying of pipe-lines, installation of pumps for



40

- watering ine borrows and the embankments, temporary electrifica-
tion of borrows as well as embankments, establishment of temporary
fleld workshops close to the site of working for day-to-day main-
tenance and repairs. In June the monsoon is ugually expected
about the 10th. Some time is lost in withdrawing the machines
from the fleld to the Hangar or the field workshop. The first
showers would invariably make the area unapproachable and if
there is a dry spell of 2 to 3 days, some further work may be done
until continuous rain comes up. In the case¢ of Loaders which
give the best performance on semi-pervious and impervious
materials it is generally not possible to achieve any progress in June
in view of its withdrawal from the site to the shops and in October
partly due to haul roads, etc, not being ready and partly to the
borrow not being quite dry to facilitate working. Then again
machines have sometimes to be withdrawn earlier from borrow
areas which are situated at a low level.

Breakdown hours include periods covered by minor repairs in
the field in respect of machines going out of order in course of

operations,

The manner in which the basic schedule hours have been com-
puted will show that an assessment of efficiency on the basis of such
hours would lead to out of focus conclusions. Actually about 509,
only of the basic schedule hours as computed was available to the
field engineer and it will be more relevant to calculate efficiency on
the basis of machine hours available to the fleld. The efficiency
based on the available hours is as follows:—

Working
Year season Off-season Average
1956-57 33.93% 19.82% 32.48%
1957-58 40.01% 18.41% 38.21%
1958-59 26.92% 15.87% 26.24%

In the absence of similar statistics of operation by other projects
in India, the Corporation is unable to say whether the performance
indicated above is appropriate having regard to the job facilities
available, the climatic conditions of the area and the operators’ effi-
ciency available. Monthly statistics of operations by groups of
machines have been furnished to the C.W. & P.C. since July, '54 but
no communication has ever been received in course of the last 8 years
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to indicave that the performance of Panchet does not vumpa.e well
writh other Projects in the country.

iii. What was the number of labourery of each category em-
ployed to operate these machines?

The number of operators employed from month to month and the
monthly expenditure on operators have been shown in columns 11 &
12 of the statements I to IV enclosed to this note.

iv. What was the actual percentage of utilisation of man-power
and the cost of idle labour during 1957-58 and 1958-59?

Theoretically speaking, the percentage of actua] utilisation of
man-power would appear to be the same as the percentage of
operational efficiency of the machines and from the statistics of
operations it looks as if 67¢¢ of the operators’ wages during 1956-57
and 629, during 1957-58 and 749; during 1958-59 were unproductive
but actually the position is not so as operators’ hours and basic
machine hours are not identical, not being on the same footing. The
cost percentage of idle operators’ hours is however, approximately
199, and 209], for the years 1957-58 and 1958-59 respectively. The
basic fact to be recognised is that the number of operators required
during a particular working season cannot be determined either by
the net operational hours nor by any pre-determined cost formula.
In the first place, there must be an operator for each machine per-
shift whether the machine works one hour or six hours during the
'shift. The Operational hour cannot, therefore, be taken as synony-
mous with the Plant hour. Secondly, operators of the various
types of equipment are not ordinarily interchangeable. This will
require a reserve for each type of equipment against absence of
operators on leave or otherwise. Thirdly, operators are not available
just when we want, and we cannot discharge an opeartor until there
is a prospect of permanent reduction of work. They have, therefore,
to be appointed for the whole year although there will practically
be no work during the 4 months (June to October) of the year. The
operators during these months as well as during overhaul period of
working season were employed on maintenance when not used for
operation work. It is not possible at a particular moment to
determine how machines will behave during the following months
nor could we find operators just when we want. The appointment of
operators is, therefore, a question of planning ahead of actual opera-
tion. This planning has necessarily to be based on certain
assumptions such as the following: —

1. Estimated number of machines likely to be used during the
coming working seasons.
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2. The number of shifts the machines are expected to work
per day.

3. The number of machines likely to be continuously out from
the field on account of repairs, breakdown, overhaul, etc.

4. The extent of casual, compensatory, or other leave likely to
be taken by the operators.

Once the number of machines and the shifts per day are esti-
mated, the normal requirement of operators would be the number
of machines multiplied by the number of shifts. Then comes in the
most difficult problem of determining the number of machines likely
to be continuously out of the field for repairs, breakdown, overhaul,
etc., 50 as to make an appropriate reduction for such outage. There
is no set formula to determine this number at the commencement of
the working season as it depends on circumstances which may not
be repeated from year to yvear. The Engineer has, therefore, to use
his best judgement and experience of earlier operations. The
number of operators required is determined generally on a two shift
working basis after allowing for a deduction of about 259, to 309
for continuous outage and then a 109, addition is made to allow for
absence of operators on leave. When, however, any particular
machine or machines islare expected to work 3 shifts, an additional
provision is made for that purpose. If it is found in course of opera-
tions that operators are sitting idle for an appreciable timq or where
it is considered that a certain number of machines are expected to
be placed on the surplus list during the rest of the season, a reduc-
tion is made in course of operations.

It will be seen from the above facts that calculation of unpro-
ductive labour wages based on the net operating hours would be
hypothetical. However, an attempt has been made to indicate the
approximate position.

Inasmuch as the operators were employed on maintenance work
during the off-season and overhaul period the labour wages paid for
the periods could not be said to be unproductive. Similarly 109,
provision for absence should not also be categorised as unproductive
as such provision is contingent to such work. Thus the working, off-
season, overhaul and reserve hours having been taken due account
of operators’ hours may probably be called idle hours.

From the statement No. V enclosed, it will be seen that the basi¢
schedule hours of machines ‘are numerically larger than operators’
hours calculated through working days. This means that oné
operator’s hour is.not equated with one machine-hour, although in
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.respect of working hours the weight is the same in both the cases.
'In other words, one working hour of machine also represents one
"working hour of operator. Deducting this common factor from both:
these sets of hours individually for each month, the ratio has been
worked out for conversion of the off-season and overhaul hours of
machine into those of operators’. The 10% reserve hours have not
been calculated after June, 1958 as very little work was executed in
the following months. Maximum retrenchment was made after
June, 1958 which did not require 109, reserve for absence. In the:
year 1957-58 the cost of the operators’ hours has thus worked out
to Rs. 75,153 or 19.25%¢ of total wages and bonus paid to the operators,.
and that in 1958-59 to Rs. 32,630 or 19.999¢ of total wages and bonus.
paid to the operators.



STATEMENT No. 1

Statistics of Machine operated—1956—57

Basic Overhaul  Available Idle

Break- Working Percentage Pcre;?tlge No. of Wages of Remark
of

Month Population schedule and off- bours hours down  hours ODErators operstors
hours season (field)  (field) hours utilisation  actual
hours Col. 3-4 (field) i utilisation
reference compared
to basic with
schedule  available
hours hours
Col. 8/3 Col. 8/s
X 100 X 100
1 2 3 4 5 6 7 8 9 10 11 12 13
w O T
April1956 . 69 25 94 35936 15,856 20,080 9,538 4,757 5,785 16 10 28-80 153 31482
May 1956 66 21 87 36,493 13,177 23,316 10,986 5,843 6,487 17-78 27 82 152 30
June 1956 23 64 87 36,722 28,344 8,378 4,475 1,910 1,993 543 23'79 153 35,14
Sub-Total (i) 59 40 89 1,09,151 §7-377  SL,774 24,999 12,510 14,265 13-07 2755
Percentage 100°00%, §2:57% 47°43% 22:90% 11.46% 13°07%
July 1956 . 20 67 87 34,760 38,352} 6,408 3,099 1,893 1,416 4.07 22'10 153 31,08
August 1956 24 63 87 34,616 27,008 7,608 4,037 2,085 1,486 429 19°53 153 31,386
September 1956 26 61 87 35,656 26,624 9,032 55234 2,233 1,665 467 1843 153 31,124
Sub-Total (if) 23 64 87 1,05038 81,984 23,048 12,270 6,211 4,567 435 19-82




435%

Percentage 100°:00%  78:06% 21°94% 11'68% 5:91%

October 1956 40 47 87 30,644 20,424 10,220 5,677 2,247 2,296 7'49 22:47 149 30,186
November 1956 73 20 93 38,180 13,252 24,928 9,793 5,592 9,543 25:00 38-38 149 30,149
December 1956 79 14 93 39,392 10,872 28,520 10,668 6,599 11,253 28-56 3946 147 29,708
January 1957 84 11 95 37,944 10,624 27,320 11,553 5,786 9,981 2630 3653 149 30,007
February s7 85 16 101 39,128 10,232 28,866 11,131 7,402 10,363 2648 3586 155 30,982
March 1957 84 17 101 41,704 11,024 30,680 11,583 8,140 10,957 26-27 3571 1s6 31,121
Sub-Total (iii) 73 22 95 2,26,992 76,428 1,50,564 60,405 35,766 54,393 2396 3613

Percent 10% 33:67% 66338 26°61% 1576% 23°96%

Total Su

Total (i and iii) 3,36,143  1,33,805 2,02,338 85,404 48,276 68,658 20°43 33'93

Percentage 100%  39'80% 60°20% 25'41% 14 36% 20°43%

Grand Total  S6 36 92 4,41,175  2,15,789  2,25,385 97,674 54,487 73,225  16°60  32'48 1,821 3,69,360
Percentage 100% 48'91% 51°09% 22:14% 12°35% 16°60%

NOTE : ‘W * Means Working.

O * Means Overhaul which includes machines laid off during off-season.

‘T’ Means Total.



STATEMENT No. Il
Statistics of Machine operated—1957-58

Month Population Basic Overhaul  Available Idle Breakdown Working Percentage Percentage No. of Wages of

9%

schedule and off- hours hours hours hours of of operators operators
hours season (field)  (field) utilisation
hours  Col. 3—4 (field) with  utilisation
reference  compared Remarks
to basic with
schedule available
hrs. Col. hours
8 3X100 Col. 85
X100
1 2 3 4 5 6 7 8 9 10  §1 12 13
wW. 0. T
April 1957 . 87 18 105 42,320 11,200 31,120 10,381 6,464 14,275 3373 45 87 153 30,785
May 1957 . 89 16 105 45,160 13,372 31,848 11,642 6,977 15,229 29°29 41°34 152 30,575
June 1957 . 78 21 99 41,464 16,432 25,032 10,568 6,733 7,731 1865 30°88 155 30,967
Sub-Total (i) 85 18 103 1,28,944 40,944 88,000 32,591 20,174 35,235 2733 40704 92,327
Percentage : 100°00% 31°75% 68:25% 25°28% 15°64%  27.33%
July19s7 . 32 67 99 41,280 33,768 7,512 3,738 2,446 . 1,328 322 1768 154 30,978
August 1957 28 71 99 36,680 29,480 75200 2,855 2,978 1,367 3°73 18-99 152 30,568
September 1957 22 77 99 37,856 33,072 4,784 2,150 1,740 894 236 18-68 ISI 30,356
Sub-Total (i) 27 72 99  1,15,816 96,320 19,496 8,743 7,164 3,589 3°10 18- 41 91,902




Percentage : 100:'00% 86-16% 16-84%  755% 619% 3 10%

October 1957 78 21 99 30,384 15,552 14,832 5,913 3,718 55200 17°11 35 06 149 29,97S

November 1957 77 22 99 37,698 14,250 23,448 8,294 5473 9,681 2568 4129 148 20,792

December 1957 83 16 99 34,994 13,006 21,988 7,942 4,669 9377 2680 42°65 147 29,469

Januery 1958 83 16 99 36,362 13,556 22,806 8,675 4,917 9,214 2534 40.40 142 28,389
22,107 8,119 5,023 8,965 2607 40°55 141 30,379

Februsary 1958 83 16 99 34,382 12,275
March 1958 B4 1S 99 36,065 14,096 21,969 8,626 4,937 8,406 2331 3826 134 27,815
Sub-Total (i) 81 18 99  2,00,885 82,735  1,27,150 47,569 28,738 50,843 24 22 39°99 1,75,519

100°00%  39°429% 60°58% 22°67% 1369%  24'22%

Percentage

Total of Sub-

Totals (i +iii) 3,38,820 1,23,670 2,155,150 80,160 48,912 86,078 25 40 4001

Percentage : 100.00%  36°50% 63-50%  23°66% 14-44% 25 40%

Grand Total 69 31 100  4,54,645  2,19,999 2,34,646 88,903 56,076  £9,667 19072 3821 L7788 3,59,748

Percentage : 100°00%  48°39% S1'61% 19'55%  12:34% 19'72%

Ly

NoTE: ‘W' Means‘ Working °.
¢ O Means Overhaul which includes machines laid off during off-season.

T’ Means * Total’



STATEMENT No. 111
Statistics of Mackine Operarea — rgs8-s9

Basic Overhaul Available Idle Breakdewn Working Percentage Percetage Nc. of Wages of
schedule gad cff- hours hcurs hours hours of of actual opera- opcra-
Months Pcpulation hours season (field) (field)  (field) utilisation  utilization tcis  tors  Remarks
hours Col. 3-4 with compared
reference with
to basic available
schedule  hours
hecurs Col. 8sx
Col. 8/3x 100
100
1 2 3 4 5 6 7 8 9 10 T 12 13
W. 0. T.
April 1958 82 17 99 41,016 15032 25,584 10,433 6,590 8,561 21-85 347148 133 27977
May 1958 74 26 99 43,840 17,680 26,160 11,248 6,222 8,660 19-82 3322 130 26.036
June 1958 70 29 99 38,634 18,488 20,146 8.855 6.214 $,077 13°14 2520 126 25.427
Sub-Total(i) 75 24 99 1,23,450 §1,200 72,290 30.536 19,026 22,728 18+ 41 31°44 79.440
Percentage : 100:00% 41'46% 58:54% 24°72% 15 41% 18.41%
July 1958 49 50 99 36,020 41,948 4,072 1,894 1,414 764 2:12 1876 95 16,932
August1958 . 13 86 99 29,608 27,720 1,888 716 G455 227 077 12:02 24 4,876
September 1958 11 88 99 29,584 28,260 1,324 622 537 165 0 56 12-46 20 4,518
Sub-Total(ii) 24 79 99 95,212 87,928 7,284 3,232 2,896 1,156 1-21 15+87 26,426
Percentage : 100-00% 92°:35% 7:65% 3-40% 3.04% 1.21%



October 1958 20 79 99 22,276 16,632 5,644 872 4,397 37% 168 664 20 4,637
November 1958 27 72 99 36,352 80,376 5,975 1,855 2,411 1,670 4.59 27-9¢ 20 4,814
December 1958 29 70 99 40,975 32.976 8,000 2,596 3,657 1,747 4°26 21°84 20 4,547
January 1959 28 71 99 138,144 30,942 7,232 2,581 3,265 1,386 3:63 19°16 21 44985
February 1959 27 10 37 13,496 7,520 5:875 2,084 3,852 1,040 771 17°40 21 5,183
March 1959 26 10 36 14,536 8,384 6,152 2,406 2:739 1,007 693 1627 21 4,997
Sub-Total (iii) 26 s1 77 1,654780 1,25,800 38,980 12;454 19,321 7,228 4°36 18.53 29,133
Percentage : 100°00% 76° 23:539 7509 11.659 36

Total of Sub- % 49% % 50% %  4°36%

Total (i +iii) 2,89,270 1,78,00 1,11,270 42,970 38,347 29,953 10°3§ 26-92

Percentage : 100°00% 61-53% 38°47% 14:86% 13-26% 10°3:%

Grand Total 38 st 89 3,84,482 2,65,928 1,18,554 46,202 61,243 31,109 809 26-24 650 1.34,599
Percentage : 100+0C%, 69.17% 30'83% 12:02% 10'72% 8:06:%

NOTE :

‘' W’ means * Working ’

‘O’ means Overhaul which includes machines laid off during off-season.

‘T’ means * Total’

6t



STATEMENT No. IV

Calculation of cost of Idle Labour Hours at Panchet during 1957-<8 and

Calculation of cost of Idie Operators’ Hours

1958-59

(a) Details of Wages :

Operators Wages and
bonus
Months
1957-58  1958-59
April 30,785 27,977
May . 30,575 26,036
June 30,967 25,427
July 30,978 16,932
August’ 30,568 4,976
September 30,356 4,518
October 29,975 4,631
November 29,792 4,814
December 29,469 4,547
January 28,389 4,955
February . 30,379 5,183
March 27,518 4,997
Bonus 30,674 28,269
ToraL 3,90,422  1,63,268
(b) Operators’ Hours for which wages and
bonus paid . 345032 hrs. 128096 hrs.
(c) Per Hour Wages Rs. 1-1315  Rs. 1:2745
(d) 1dle Operators’ Hours as per attached
statement . 66429 Hrs. 25602 Hrs.
(¢) Cost of Idle Opcrators Hours Rs. 75153 Rs. 32630
(f) Percentage of Idle Wages 19-259, 19°99%,
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STATEMENT Ne. V

C1lculation of cost of India labour hours at Panchet during 1957-58 and 1958-59 (15) Statement showing calculation cof idle operators houts

Month No.of No.of Total Work- Opera- Basic Basic  Ratio of off- Off- 109, Tctal Total
work- opera- opera- ing tors machine  machine Operators seascn season  Rescrve werking idie
ing days tors tors operaters hours Schedule schedule  hours and and off-scatcn  off season operators’

hours hours excluding hcurs hours to overhaul overhaul houtsi.e. &ndre- houts
working excludirg Machine  machine cperatcrs’ 1/11 cf serve  (Col. 4-13)
hours werking schedule hcurs. hours (Cel. Cel 4 oferators’
Ccl.4-5) hours hours 10X9) hcuye (Cel.
{Ccl.7-5)  excluding stir412
working
hours
(Col.6- 8)

1 2 3 4 5 6 7 8 9 1o 1 12 13 14
April’s7 24 153 29,376 14,275 15,101 42.320 28,045 ©0-5384 11,200 6,030 2.671 22,976 6,400
May’ 57 26 152 31,616 135229 18,387 45.160 31,681 ©-57%8 13.312 7.€65 2 R7s 22,769 7,847
June ’s57 25 155 31,000 7,731 23,269  41.464 33,733 0-6898 16,432 11,335 2,818 21,884 9,116
July’ 57 26 154 33,032 1.328 30,704 41,280  39.952 o0 76f5 33,768 25,6¢) 2012 10,151 1,841
August ’ §7 24 153 29,184 1,367 27,817 36.680 35,313 0-7877 29:480 22,221 2,653 27,241 1.943
September’sy 24 151 28,992 894 28,098 3-.856 36,962 0:7€02 33,072 25.141 2.62% 28,670 322
October, ’s7 19 149 22,648 5,200 17,448 30,384 26,184 0-6928 15,552 10,774 2.c49 18,033 4.618
November ’s7 26 148 30,784 9,691 21,013 37,668 28,017  0°7532 14250 10,733 2.799 23,213 7,$71
December’s7 25 147 29,400 9,377 20,023 34/694 25,617 0-7816 13,006 10,16¢ 2,673 22,23¢ 7,185
January ’s8 33 142 26,128 9,214 16,914 36,362 27,148 0+6230 12,5¢6 8,44¢ 2,274 20,034 6,094
February°s8 24 141 27,072 8.965 18,107 34,382 25,417 07124 12,275 8,745 2:461 20,117 6,901
March ’s8 25 134 26,800 8,4c6 18,394 36,06+ 27,6¢9 06650 14,096 9,374 2,436 20,216 6,584

Total 24 148 2,45032 89.668 2.55.265  4.54.645  3,64.978 2:19.989  1,57.579 31,367  2,98,612 66,419
(Month-
ly
aver-

aere)

15



I 2 3 4 5 6 7 8 9 10 1t 12 13 14

April, 58 23 132 24,288 8,061 15,327 41,016 32,055 0-4781 15,032 7,187 3,208 18,356 5,932
y, 58 27 139 23,080 8,690 19,350 43,840 35:.1%0  ©0.5516 17,680 9:752 3,553 20,99 7:085
June, 58 24 126 24,192 5,077 19,115 38,634 33557 0-5696 18,488 10,831 2,199 17,807  6:385
July, 58 26 95 19,760 764 18,996 36,020 35,256 0-5388 31,948  17.214 17,978 1,782
August, s8 25 24 4,800 227 4,573 29,608 29.381 o0-1556 27,720 4,313 4,540 260
September, 58 23 20 4,c00 155 3,835 29,584 29419 0-1304 28,260 3,685 3,850 150
October, 58 18 20 2,880 375 2,503 22,276 21,901 o0'1144 16,632 1,503 2,278 602
November, 59 24 20 3,840 1,670 2,170  36.352 34,682 o0-0626 30.376 1.902 3,572 263
December, 58 26 20 4,160 1,747 2,413 40,976 39:229 o-cé13 32,976 2,028 3,775 268
January, 59 24 21 4,032 1,386 2,646 38,144 36,758  0-0720 30.612 2,226 3.612 430
February,s9 23 21 3,864 1,040 2,824 13:496 12,456 0-2269 7,520 1,705 2,743 .19
March, s9 25 21 4,200 1,007 3,193 14,536 13,529 0-2160 B.384 1.979 2,986 1,214
54 24 1,26,096 31,109 96,987 3,84,482  3,53,373 2,65.928  64.425 6.960 1,02,464 25,602

(Monthly average)



APPENDIX 1V
(See Serial No. 22 of Appendix II)

Note stating why the Corporation did not take immediate steps to
remove the boats from the Ultadanga Canal after these had been
renovated. (Para 32 of Audit Report for 1957-58).

1. The boat “Heron” (M. L. Damodar) had been purchased on
15th September, 1953 from Disposals. It required thorough repairs.
Such repairs were carried out and completed in July, 1955. The deli-
very was taken from the repairers in March, 1956. The reasons for
the delay in taking delivery were due to the delay in settling the dues
of the Government of West Bengal towards toll charges, finalisation
of the mode of transportation from Calcutta to Durgapur and delay
in appointment of the required staff. By the time the boat was
received back from the repairers, excavation of the canal of the D.V.C.
had made considerable advance and it was considered that transport
of the boat to Durgapur by this Canal would be more economical and
convenient than its transport by a low-bed trailer. While the question
was being considered there was a proposal (in August, 1957) to let
the boat on hire to the West Bengal Government. The proposal did
not however materialise. In the meantime the boat had remained in
the Ultadanga Canal. Then there was a proposal for further repairs
to the boat. No repair was however carried out. The question of
its transport by the navigation canal was also simultaneously consi-
dered as the canal was nearing completion. The excavation of the
canal had been completed in the first week of September, 1959, but
the Regulator at Palla collapsed in the last week of the same month.
The question naturally came up as to how much time it would take
to repair the regulator and whether it would be proper to retain the
boat in the Ultadanga Canal until the regulator had been replaced.
Ultimately the decision was in favour of transport of the boat by land
and such transport was effected in May, 1960.

It has to be conceded that too much time was taken in deciding the
convenient and comparatively economic mode of transport of the

boat from Calcutta to Durgapur. It was, however, a case of expecta-
tions belied.

2. The boat “Osprey” (M. L. Kalyaneswari) had been purchased
from the Disposals on 15th September, 1953 on ‘as is where is’ basis.
The condition of the cutter at the time of purchase was such that it
required thorough repairing and overhauling. It was also necessary
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to fix up a suitable engine. Such repairs was completed in Novem-
ber, 1956. After repairs, the boat was inspected by the Marine
Department. They suggested further replacement of certain essen-
tial parts like copper sheathing, etc. Due to the then tight condition
of the market copper sheathing could be procured at a reasonable
rate, but this took considerable time. Final survey which was abso-
lutely essential also took considerable time besides the time taken in
registration, painting of new name on bows, etc. Final survey was
completed by June, 1958. It was transported to Maithon by road
immediately thereafter.



APPENDIX V
(Serial No. 38 of Appendix I)

Pnfructuous expenditure due to unsatisfactory performance of the
Batching plant—Para 17 of Audit Report 1958-59

It has been ascertained that along with the batching plant, buckets
were also sent from Bokaro to the Durgapur Thermal Power Station
and these were received at destination. There was no loss of buc-
kets in transit.

In his letter No. DT-52-2006, dated 19th February, 1959 (Annexure)
to the Superintendent, Branch Audit, the Executive Engineer (Mech.)
DTPS made mention of buckets not having been received from
Bokaro but apparently he meant clamshell buckets. No clamshell
buckets had been received from Bokaro and those received were
useless for the belt conveying system.

There was no conveyor belt for the Batching Plant at Bokaro as
bucket conveyor was used there for elevation of cement and clamshell
buckets for landing of sand and stone chips in the hopper. To work
a clamshell bucket, a crane was needed. As there was no spare crane
at DTPS, and purchase of a crane would have been costlier than pur-
chase of a conveyor belt, the latter alternative was adopted which,
as a change in the system, also did away with the need for clamshell
buckets. Under this system landing of sand, cement and gravel in
bins was done with the aid of a Conveyor Belt.

ANNEXURE

Copy of Memo. No. DT/52-2006 dt. 19-2-1959 from the Executive
Engineer (Mech.) D.T.P.S. to the Superintendent, Branch Audit
Office.

1. The Batching Plant was ready for operation on 24th May, 1958
and the trial run was taken on 25th May, 1958.

2. Though the plant did not work after 30th July, 1958, the mainte-
nance of such a big plant was necessary from time to time to keep
it in good running condition; some of the workers being engaged on
it according to necessity. The majority of the workers recruited for
the Batching Plant were given alternative jobs in other sections dur-
ing this period and some were retrenched.

3. 1. The following figures are given by costing section:

(i) Cost of Batching Plant Debit not yet received
from Bokaro from Bokaro
(ii) Cost of Belt Conveyor .. .. . .  Rs. 30,364'75
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. 2. Cost of erection C e e Rs. 61,523-61
(i) Labour 3,776- 02
(ii) Euipment Rental 1,337.64 .. Rs. 5,113-66
4. Maintenance:
(i) Labour 8,289:03
(ii) Material 216:15 Rs. 8,505.18

6. As gathered from the stores, no such buckets were received from
Bokaro. At Bokaro, the sand and stone chips were fed to the machine
with the clamshell and here the Belt Conveyor system was installed
as an alternative arrangement which is supposed to be more econo-
mical



APPENDIX VI
(See para 86 of the Report)

Loss due to acceptance of materials below specifications (MEM
Division) —para 26 of Audit Report for 1958-59.

(i) When did it come to the notice of the headquarters bf the
Corporation that the suit had been dismissed by the Hazaribagh
Court?

(ii) On what dates did the Corporation release the amount of
Provident Fund due to the persons responsible for the loss of
documents sent by the legal Adviser of the Corporation viz. the
Administrative Officer, the dealing Assistant and the Receipt Assis-
tant?

Information that the Corporation’s suit had been dismissed on or
about 25th February, 1958 and the decree signed on 11th March, 1958
was received in the Purchase Department at the Corporation head-
quarters towards the end of September, 1958 by means of a letter
from the Corporation’s Legal Adviser at Hazaribagh in which it was
also mentioned that the matter had already been reported to the Cor-
poration in May, 1958 (obviously, the Hazaribagh office of the Corpo-
ration was meant) with the advice to file an appeal within the stipu-
lated period. By then, appeal against the decision had already become
time-barred. The Purchase Department apparently conveyed the
above information to the Corporation’s Secretariat by a letter dated
7th October, 1958. (This letter was mislaid. The Purchase Depart-
ment sent a copy of the Legal Adviser’s letter on 9th April, 1959 and
a copy of the judgement was received from the Executive Engineer,
MEM Division, Hazaribagh about a month later.).

The Receipt Assistant, the Dealing Assistant and the Administra-
tive Officer attached to the Office of the Director, R & L.A., DVC,
Hazaribagh should have been concerned and shared responsibility.
The Provident Fund money of the first and the second were released
on 4th December, 1958 and 5th December, 1958 respectively (paid in
January ’59). In the case of the Administrative Officer who was a
permanent Bihar Government servant on deputation to the Corpora-
tion, there was no question of the release of his Provident Fund
money by the Corporation. The three individuals had been released
from Corporation service on 6th September, 1958 and 19th August,
1958 (afternoon) respectively.
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APPENDIX VIi
(See para. 42 of the Report and para. 39 of the Proceedings)

Delay in commissioning Durgapur Thermal Power Station—para 12
of the Audit Report for 1959-60

(i) Was any of the tenders of the supply of turbo-generators
received by the Corporation in the present case referred to the Con-
sulting Engineers for their advice? If so, why was the tender of the
second lowest tenders (Messrs. MAN) not referred to the Con-

sulting Engineers for this purpose?

(ii) In evidence, the Committee were given to understand that
the recommendations of the DVC Boards of Consultants contained a
statement to the effect that M/s. MAN had manufactured and com-
mi:sioned several sets of turbo-generators larger than 75 MW. What
was the basis for this statement?

(i) Only the tender of Messrs. Escher Wyss-Oerlikon, Switzer-
land, which was the lowest tender, was formally and specifially refer-
red to M/s. Kuljian Corporation, Philadelphia. The reasons why the
second lowest tender of M/s. MAN was not so referred will appear
from the following narrative. The Vice-President of M/s. Kuljian
Corporation, Mr. Levonion, attended the meeting of the Board of
Consultants in which the MAN tender was considered but there is
no record in the Minutes of Board's meeting or elsewhere of Mr.
Levonion having expressed any views on the MAN tender. It is
only mentioned that they (the Board of Consuliants) also considered
two tenders for supply of steam generators and one for surgace con-
densors, etc. brought by Mr. Levonion from the U.S.A. after the other
tenders had been opened.

All the tenders received for turbo-generator sets were reviewed at
Calcutta in early June, 1956 by Mr. Levonion as per arrangements
agreed to between the Kuljian Corporation and the Chief Electrical
Engineer of the DVC. There is however no formal record of such
review. Thereafter Mr. Levonion returned to the States. He came
back to Calcutta again in July, 56 and it is on record that he attend-
ed the meeting of the Board of Consultants in which the selection
was actually made. It is the Corporation’s case, and it will only be
logical to presume, that he participated in the discussions but, as
stated earlier, there is no written record of the what he did.
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The lowest tender of M/s Escher Wyss-Oerlikon was referred to
M/s. Kuljian Corporation at Philadelphia because a number of addi-
tional technical informations regarding the offer had been received
from the tenderer after Mr. Levonion’s return to U.S.A. and the DVC
considered it advisable that such additional particulars should be
considered by Kuljians and their definite views obtained, particu-
larly as there was considerable price difference between M/s.
Escher Wyss-Oerlikon's lowest offer and the second lowest offer of
M/s. MAN of West Germany. As no additional particulars of tech-
nical importance had been received in respect of MAN’s tender after
Mr. Levonion’s departure for the States, no reference of the tender
to Kuljians at Philadelphia was considered to be necessary.

(ii) In connection with the tender of M/s. MAN, Western
Germany for 75 MW MAN/AEG turbo-generator sets, MAN’s Agents
in India, M/s. Escorts (Agents) Private Limited, submitted a list of
references which showed that MAN had manufactured 4 units of
50 MW each and 3 units of 100 MW each and had also received orders
for 2 Units of 150 MW each. The list also showed that AEG had
manufactured a large number of hydrogen cooled generators of
which 11 were 75 MW or larger. MAN'’s experience as above was
further supported by their printed list of steam turbines manufac-
tured by them.



APPENDIX ViI1
(See para 68 of the Report)

Financial loss due to unsatisfactory performance of a Clearing
Agent—Para 19 of the Audit Report for 1959-60

Did the DVC ask the outgeing Clearing Agent whose work was
reported to be satisfactory to continue at the rates quoted by the
lowest tenderer?

The outgoing Clearing Agent was not so asked as they intimated
in their letter dated the 28th December, 1957, that they would not be
in a position to handle any of DVC’s clearance jobs after the expiry
of their contract on the 31st December, 1957. They made no mention
of any rates, in fact, no reasons for their unwillingness to continue
were mentioned at all.

The Corporation also wrote to the Clearing Agent on the same day
(28-12-57), asking them to continue for one further year from the
1st January, 1958 on the same terms and conditions as before. (Re. -75
per ton subject to a minimum of Rs. 15/- per B/L). This letter and
the Clearing Agent’s letter apparently crossed. The Clearing Agent
did not send any reply with reference to the Corporation’s letter.
(The rates of the lowest tenderer were Rs. 2:00 per ton for the first
10,000 tons and Rs. 1:50 per ton for excess over 10,000 tons subject to
a minimum of Rs. 15/- per B/L.

Tenders calling for offers were sent out on the 13th January, 1958.
(The outgoing Clearing Agent did not submit any tender in response
to the advertisement).

60
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